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Inspection Report of the Joint Committee constituted by the Hon’ble NGT in
the matter of Original Application No. 03/2025, Shri Bhism Tyagi Vs.
Government of Uttar Pradesh & Ors.

1.0 Background

In the present matter of OA 03/2025 Shri Bhism Tyagi Vs. Government of Uttar Pradesh &
Ors before the PB-New Delhi of the Hon'ble NGT, the applicant (hereafter referred as
complainant) has raised complaint against a unit named M/s Dev Industries located at Village
—Jamaluddinpur, Post-Nagli Pathwari, Tehsil-Chandpur, District Bijnor-246727. The
complainant has alleged that the said Industry is operating in agricultural land without seeking
permission for change of land use and is making tarcoal and other products by burning rubber.
The complainant has further alleged that the smoke and ash generated by the industry is

adversely affecting the surrounding agricultural crops and posing serious health hazards to
the villagers.

While hearing the matter, the Hon'ble NGT, vide its order dated 24.01.2025 constituted a Joint
Committee comprising of representatives of Central Pollution Control Board (CPCB),
UPSPCB and District Magistrate, Bijnor and directed the same to meet within two weeks,
undertake visits to the site, look into the grievances of the applicant, associate the applicant
and representative of the concerned project proponent, verify the factual position and suggest

appropriate remedial action. The CPCB is the nodal agency for coordination and compliance
(Copy of Order at Annexure-I).

2.0 Brief about the Unit

i.  M/s Dev Industries is located at Village Jamaluddinpur, Post-Nagli Pathwari, Tehsil-
Chandpur, District Bijnor-246727. The unit is situated in agriculture land and is
surrounded by four agriculture fields from three sides. The owner of the Unit has two
agricultural fields and the complainant has two agriculture fields around the unit.

ii.  The Unit was established in 2018 and has obtained Consent to Operate (CTO) from
UPPCB after establishment. Further, UPPCB has issued Consolidated Consent &
Authorization (CCA) to the Unit on 25.07.2023 and same is valid till 31.07.2028 (Copy
at Annexure-il).

ili. The Unit is a recycling facility for Waste Tyres and using pyrolysis process for the
production of Tyre Pyrolysis Oil (TPO), Carbon black & Steel Wire. As per the CCA,
Unit is authorized for the production of TPO/Furnace Oil -2.5 MT/day, Carbon Black -
2.5 MT/day & Steel Wire -200 kg/day.

iv.  The Unit has installed two Batch Technology based reactors of 10 MT & 8 MT capacity
respectively. As per the CCA, the unit is using wood as fuel for the initial heating of the
reactors, subsequently once the generation of pyro gas gets started, the same is used
for heating the reactors. The flue gas generated due to combustion of fuel is being
discharged through a stack of height 21 meters.

v.  The unit is using water for both Industrial and domestic purpose. The waste water
generated through domestic activity is discharged into septic tank of capacity 1 KLD.
Waste water generated during industrial process is reused after treatment through
Effluent Treatment Plant (ETP) installed by the Unit. The Unit has installed a ETP of 5
KLD capacity. The waste water generated is treated in the ETP through Collection
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Tank, Oii_ & Grease Trap., Coagulation and flocculation tank, Tube settler, Filter feed
tank, Activated Carbon Filter(ACF), Multi Grade Filter (MGF), & Sludge drying beds.

The unit is having regular electricity connection and has also installed two DG sets of
62.5 KVA and 15 KVA capacity and consent for it is obtained in the CCA.

3.0 Observations of the Joint Committee during the Inspection

In compliance of the above directions dated 24.01.2025, the Joint Committee comprising of
representatives from CPCB, UPSPCB and District Magistrate office carried out inspection of
the Unit on 07.03.2025 The list of attendees is enclosed Annexure-lil. In compliance with the
Hon'ble NGT directions, both complainant & owner of the Unit also participated in the visit of
the Joint Committee. Following are the observations made during the visit:

i.

il

iii.

iv.

vi.

The Unit was found to be non-operational at the time of inspection by the Joint
Committee. The Unit informed that it is non-operational since last one month due to
non-availability of the raw material i.e. Waste Tyre. Hence, the Joint Committee was
unable to examine functionality of the machineries including Pollution Control Devices
installed by the Unit. The Unit has also informed UPPCB about its non-operation vide
its letter dated 04.03.2025 (Copy enclosed at Annexure-lV).

As per the provisions stipulated under Schedule-1X of the Hazardous & Other Waste
(Management & Transboundary Movement) Amendment Rules, 2022 for Utilization &
Management of Waste Tyre, the Unit is required to register itself as recycler at online
EPR Portal of CPCB for Waste Tyre. The Unit is however not registered at the said
portal and is carrying out business without registration.

The Unit has installed two Batch Technology based reactors of 10 Metric Tonne & 8
Metric Tonne capacity respectively. The Unit is using wood (as per CCA) as fuel for
the initial heating of the reactors, subsequently once the generation of pyro gas gets
started, the same is used for heating the reactors. The flue gas generated due to
combustion of fuel is being discharged through a stack of height 21 meters. The Unit
has installed wet scrubber for control -emissions from the flue gas. The unit has also
made provision for flaring of pyro gas in case of its excess generations or in case of
emergency (Photographs enclosed at Annexure-V).

In the pyrolysis process, the waste tyre is fed into the reactors where it undergoes
heating in the absence of oxygen. During pyrolysis process the waste tyre gets
converted into Pyrolysis Oil, Carbon Black & Steel Wire.

The pyrolysis oil is produced as a result of condensation of gases generated during
the pyrolysis process. The Carbon Black & Steel Wire remains as residues in the
reactors. The reactors have provisions for collection of carbon black without opening
the reactors gate through screw conveyor process and the same prevents fugitive
emission of carbon black. The Steel wire is taken out from the reactors by opening its
gate after removal of carbon black. The units, however has not installed water
sprinklers to control fugitive emissions from the work place. The unit has also not
installed suction hoods at the opening of rectors and other transfer point for controlling
fugitive emissions as prescribed under Standard Operating Procedure (SOP) for
Recycling of Waste scrap for the recovery of Tyre Pyrolysis Qil, Pyro Gas and Char in
Tyre Pyrolysis Oil (TPO) Units” developed by CPCB. The unit is also not doing nitrogen
purging for removal of any pollutant from reactor before opening it as prescribed in the
said SOP. '

The unit was non-operational due to non-availability of raw material, hence no waste
tyre was found in the premises. The unit, however has not demarcated any area for
the storage of raw material. The Tyre Pyrolysis Oil was stored in storage tanks; the
carbon black was stored in HDPE bags in a storage shed. The steel wires were lying
in an open area (Photographs enclosed at Annexure-V).

% 3 . #\W
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The unit has not adopted safety measures such as P e
Sensors & Alarms ¢ 4 rogramme Logistic Control (PLC),

‘ or detection of gas leakage, Fire alarms etc as rescribed under
the SOI_D |s§ued by CPCB for “Recycling of Waste Tyre Scrap for Pgecovery of Tyre
Pyrolysis Oil, Pyro gas and Char in Tyre Pyrolysis Ol Units”. The unit has only installed
temperature and pressure gauges for monitoring of temperature and pressure in the
reactors and condensers as a safety measures. The Unit is having flaring mechanism
for control of excess pyro gas and prevention of any accident during the production
process. (Photographs enclosed at Annexure-V).

The complainant i.e Shri Bhism Tyagi was also present during the inspection and
alleggd that emissions from this unit has degraded soil quality of his fields and has
even impacted the productivity. The Joint Committee visited all the agricultural fields
around the Unit. The committee found that complainant has two agriculture
field around the unit. One located on the backside and one located on the lateral back
side of the unit. The agriculture field on the lateral back side belongs to complainant
had no agricultural growth and its soil was found to be mixed with carbon black
residues. The Committee further observed that there was spillage of residues of carbon
black in the agricultural field of complainant, which was occurred due to broken down
of one of wall of the Unit where carbon black was stored as reported by the Owner of
the Unit. (Photographs enclosed at Annexure-V).
Representatives from UPPCB informed the joint committee that the complainant has
earlier submitted the complaint of the said Unit before UPPCB & District Magistrate. In
response to the same, UPPCB has carried out the inspection of the said Unit on
21.01.2025 but the unit was found non-operational at that time also (Copy of Inspection
report is at Annexure-VI). The Unit was also inspected by District Agriculture Office on
07.10.2024, Bijnor wherein it was found and reported by District Agriculture Office,
Bijnor that due to operation of the Unit there is no adverse impact on agricultural
productivity of the adjacent agriculture fields. Said report was communicated by District
Agricultural Officer, Bijnor to Regional Officer, Bijnor, UPPCB vide letter dated
15.10.2024. (Copy of letter dated 15.10.2024 is enclosed at Annexure-VIl)
The applicant has also alleged that the owner of the Unit has not obtained permission
for change in land use as the Unit is situated at agricultural land. The unit owner
submitted before the committee that presently it is operating on agricultural land and
has applied for permission for land conversion on 06.03.2025. (Copy of the letter dated
06.03.2025 is given at Annexure-VIll) ‘
The Unit has obtained Udyam Registration Certificate bearing registration number as
UDYAM-UP-40-0015917 and certificated as Micro Industry under Manufacturing

category A from Ministry of Micro, Small and Medium Enterprises (MSME) (Copy at
Annexure-IX)

4.0 Major Violations observed :

41

Violation to CPCB SOP for “Recycling of Waste scrap for the recovery of Tyre
Pyrolysis Oil, Pyro Gas and Char in Tyre Pyrolysis Oil (TPO) Units” :

As per the provisions stipulated under Hazardous and Other Wastes (Management
and Transboundary Movement) Amendment Rules, 2022, CPCB has prepared the
SOPs for “Recycling of Waste scrap for the recovery of Tyre Pyrolysis Qil, Pyro Gas
and Char in Tyre Pyrolysis Oil (TPO) Units” and issued the same on 16.01.2024. The
SOP has been prepared based on studies carried out by CPCB along with IIT, Delhi,
NEERI & SPCBs in compliance to the order dated 06.01.2020 passed by Hon'ble
National Green Tribunal in the matter of O.A. 400 of 2019. Based on studies, it was

observed that Advanced Batch Automated Process (ABAP) and continuous tyre
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pyrotyms. process had no significant impact on ambient air quality. Therefore, for
stan@ardtzxr}g the batch type pyrolysis operations, TPO Units shall only be allowed
prowded with Advanced Batch Automated Process (ABAP). The said SOP was
circulated by CPCB vide email dated 19.01.2024 and letter dated 20.03.2024 to
SPCBs/PCCs for its implementation.

During the visit of Joint Committee, it was observed that the Unit has not provided
facility for recycling of waste tyre in line with the provisions outlined under afore-said
SOP of CPCB for “Recycling of Waste scrap for the recovery of Tyre Pyrolysis Oil,
Pyro Gas and Char in Tyre Pyrolysis Oil (TPO) Units” . As per the SOP the existing
Batch Process Units have to upgrade to Advanced Batch Automated Process (ABAP)
Unit having features such as PLC based control arrangement, bypass arrangement for
pyro gas from reactor door to primary condenser, installation of gas sensors, pressure,
temperature gauges at reactor & storage tank, gas /fire alarm system, flaring of entire
pyro gas during emergency, arrangement for re-circulation of pyro gas for reactor's
heating, provision for flaring of pyro gas, suction hoods over the gate of reactor and
char bagging area, water sprinkler system and mechanized arrangement for removal

of char and steel scrap and arrangement of Nitrogen gas (N) purging to address
environmental and safety concerns.

4.2 Violation to Hazardous and Other Wastes (Management and Transboundary

Movement) Amendment Rules, 2022 regarding registration at CPCB EPR portal
for Waste Tyre:

During the visit, the Unit was found to be operating without obtaining registration of
Waste Tyre under EPR Portal of CPCB. As per Schedule-IX of the of the Hazardous

and Other Wastes (Management and Transboundary Movement) Amendment Rules,
2022, operation without registration is not allowed.

4.3 Violation regarding operation of recycling plant at agricultural land:

During the visit, it was found that the Unit is operating in an agriculture land without
obtaining permission for change in land use. It was also observed that the owner of the
Unit did not take any corrective measures for removal of spillage of carbon black.

44  Violation to condition of CCA:
The height of the stack provided for the release of flue gases from the reactor installed

by the unit is 21 meters, however as per the CCA condition and per the CPCB SOPs,
the minimum height of the stack should be 30 meters.

5.0 Remedial Actions Proposed for the Owner of the Unit

Based on the findings made during the visit carried out by the Joint Committee, following
remedial actions are proposed to be taken by the Owner of the Unit

A. To upgrade its Unitto Advanced Batch Automated Technology Process (ABAP) as per
CPCB SOP dated 16.01.2024 for “Recycling of Waste scrap for the recovery of Tyre

Pyrolysis Oil, Pyro Gas and Char in Tyre Pyrolysis Oil (TPO) Units” and provide below
mentioned features: » '

P
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il.
iii.

V. Ftire detectors, sprinklerg and_ fire hydrant with necessary pumping system and water

:rc;r:ge should be provided in the process area, product and raw material storage
VI Provision _for suction hoods over the gate of reactor and char bagging area,
vii. Water sprinkler system, and

viii. Mgchamzed arrangement for removal of char and steel scrap and arrangement of

Nl.trogen gas (N) purging to address environmental and safety concerns.
B. Toincrease the height of its stack upto 30 meters as per Consolidated Consent &
Authorisation.

To develop green belt across it

s periphery. The green belt may not be less than 5% of
the total area of the plot in line with CPCB SOP.

C

D.  To provide concrete flooring for storage of Raw Material & End Products as required
under CPCB SOP.

=

To register under CPCB online Waste Tyre EPR Portal as per the provisions

stipulated under schedule-IX of the Hazardous & Other Waste (M&TM) Amendment
Rules, 2022 for Utilization & Management of Waste Tyre.

To remove the spillage of carbon black immediately from the agricultural land of
complainant.

G.  To obtain permission for Change in Land Use from concerned department.

6.0 Action Points proposed for UPPCB:
Based on the violations at Section 4.0 of this report, UPPCB to ensure that:

6.1 The unit does not operate unless compliance as at Section 5 .0 above are
complied.

6.2 Environmental Compensation is imposed for the above mentioned violations.

6.3 Upon removal of spilled carbon black,UPPCB to ensure re-assessment of the

complainant agriculture field by the District Agricultural Officer, Bijnor, to re-asses
the agricultural field and take appropriate actions

‘ 125
(SantoshiKumar Yadav)

(Vija (Meetu Puri)
Tehsildar, Tehsil -Chandpur Regional Officer - Bijnor Sc-C, WM-III Division

District Magistrate Office-  Uttar Pradesh Pollution Control  Central Pollution Control
Bijnor : Board Board
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Item No.03 Court No. 2

BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No.03/2025

Bhishm Tyagi Applicants

Versus

State of Uttar Pradesh & Ors. Respondents

Date of hearing: 24.01.2025

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: Applicant in person.

ORDER

1. Mr. Bhishm Tyagi resident of Baseda Taga, Police Station/Tehsil
Naugawan Sadat, District Almora has sent the present letter petition
complaining about operation of industry by Project Proponent M/s. Dev
Industry in gata no 49 in village Jamaluddinpur, Tehsil Chandpur, District

Bijnor, Uttar Pradesh in violation of environment norms.

2% Under the orders of Hon’ble Chairperson the above said letter
petition has been treated and registered as O.A. No. 03/2025 under
sections 14 and 15 of the National Green Tribunal, 2010 for exercising suo-
moto jurisdiction in view of law laid down by Supreme Court in Municipal
Corporation of Greater Mumbai Versus Ankita Sinha and others,

(2022) 13 SCC 401.

3 The applicant has submitted that Mr. Rahul Tyagi and Mr. Sahin

Tyagi, residents of village Baseda Taga, Tehsil Naugawan Sadat, District
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Amroha, Uttar Pradesh have illegally setup above said industry on the
border of village Baseda Taga and village Budhpur, District Bijnor, Uttar
Pradesh in agricultural land comprised in gata no. 49 without seeking
permission for change of land use and are making tarcoal and other
products by burning rubber. The smoke and ash generated by the industry
is adversely affecting the surrounding agricultural crops and poses serious
health hazards to the villagers. The applicant submitted application dated
23.09.2024 to the Regional Officer, Uttar Pradesh Pollution Control Board
(UPPCB), Bijnor and the District Magistrate, Bijnor but no action has been

taken on the same.

4. Prima facie, the averments made in the application raise questions
relating to environment arising out of the implementation of the
enactments specified in Schedule I to the National Green Tribunal Act,

2010.

- In view of the averments made in the application, we consider it
necessary to seek response of (1) State of Uttar Pradesh through Secretary,
Environment, Forest and Climate Change Department, Government of
Uttar Pradesh, (2) Director, Industries Department, Government of Uttar
Pradesh, (3) District Magistrate, Bijnor, (4) Uttar Pradesh State Pollution
Control Board (UPSPCB) through Member Secretary and (5) M/s. Dev
Industries through Mr. Rahul Tyagi and Mr. Sachin Tyagi village Baseda
Taga, Tehsil Naugawan Sadat, District Amroha, Uttar Pradesh who are

impleaded as respondents No. 1 to 5.

6. The Registry is directed to prepare and attach memo of parties to the
application and issue notices to respondents no. 1 to 5 requiring them to
file their reply/response at least three days before the next date of hearing

fixed.

10
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- Notice be served on M/s. Dev Industries through the District
Magistrate, Bijnor and for this purpose notice issued to M/s. Dev
Industries be sent to the District Magistrate, Bijnor by E-mail for getting

service of the same effected on it and sending his report in this regard

8. In view of the averments made in the application, we also consider it
necessary that a Joint Committee be constituted to verify the factual
position and suggest appropriate remedial action. Accordingly, we
constitute a Joint Committee comprising of representatives of Central
Pollution Control Board (CPCB), UPSPCB and District Magistrate, Bijnor
and direct the same to meet within two weeks, undertake visits to the site,
look into the grievances of the applicant, associate the applicant and
representative of the concerned project proponent, verify the factual
position and suggest appropriate remedial action. The CPCB will be the

nodal agency for coordination and compliance.

a. Report of the Joint Committee may be submitted at least one week

before the next date of hearing fixed.
10.  List for further consideration on 20.03.2025.

11. A copy of this order, along with a copy of the application and
documents attached with the same, be forwarded to the Member
Secretaries of Central Pollution Control Board (CPCB) and UPSPCB and

District Magistrate, Bijnor by e-mail for requisite compliance.

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM

January 24, 2025
0.A. No.3/2025

11
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e
m Uttar Pradesh Pollution Control Board
2 © !{3 Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppch.com
188470/UPPCB/Bijnore(UPPCBRO)/CTO/both/BIJNOR/2023 Date: 25/07/2023
To,
M/s
DEV INDUSTRIES
VILLAGE-JAMALUDDINPUR, POST-NAGLI PATHWARI, Application Id-
TEHSIL-CHANDPUR, DISTT-BIJNOR ,BIJNOR,246727 21959820

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to DEV INDUSTRIES located at VILLAGE-JAMALUDDINPUR, POST-
NAGLI PATHWARI, TEHSIL-CHANDPUR, DISTT-BIJNOR ,BIJNOR,246727. subject to the
provisions of the Water Act, Air Act and the orders that may be made further and subject to following
terms and conditions :-

1. This CCA DEV INDUSTRIES granted for the period from 01/08/2023 to 31/07/2028 and valid for
manufacturing of following products.

S |Product Quantity Unit

No

1 Furnace oil 2.5 Metric Tonnes/Day
2 Carbon Black 2.5 Metric Tonnes/Day
3 Steel wire 200 Kg/Day

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(1) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility Discharge point
Domestic 01 KLD Septic Tank
Industrial NA NA

(i1) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Parameter Standard
1 pH 6.5-9.0

12
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I BOD 30 mg/l

b B coD 250 mg/l -
4 Oil & Grease 10 mg/l %
S Total Suspended Solids 100 mg/!

(iv) Sewage Treatment and Disposal :-
reference to influent quantity and quali
stopped immediately and this Board has
dispatched immediately.

The applicant shall provide comprehensive STP as is required with
ty.In case of stoppage of functioning of STP, production has to be
to be intimated by fax/phone/email with a report in this regard to be

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Parameters Standards j
3. Conditions under Air (Prevention and Control of Pollution) Act
i) The applicant shall use following fuel and install a comprehensiv
equipment as required with reference to generation of emissions
continuously so as to achieve the leve| of pollutants to the follo

-1981 as amended :-

€ control system consisting of control
and operate and maintain the same
wing standards.

Air Pollution Source Details

S No. Air Type of fuel | Stack no Control Height of
Pollution Device Stack
Source
1 | 20KVA& | DIESEL 2 Particulate | As per norms
15 KVA Matter
DG SETS
2 | FURNACE | WOOD/Bio 1 Particulate |30 Meter Stack
02 NO. Briqutte Matter Height from
500 kg/day Ground Level
and wet
scrubber as
APCS
Emmission Quality Standards
S No. Stack no Parameters Standards
1 3 Particulate Matter As per norms

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(i) The unit will not use any type of restricted fuel. _ ‘
iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as s
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial |Commercial | Residential Silence
Noise level in Area Area Area Zone
db(A) Leq

Day |Night| Day |Night| Day | Night| Day |Night
'I‘irg:: Ti?n}:: Time | Time | Time | Time | Time | Time

13
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~. Essential documents to be submitted by the Industry/Unit as Applicable :-

i) iironment Statement in Form-V of Environment (Protection) Rules, 1986.

(i) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/~ (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point

14
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12. The Board reserves the ri
may be necessary.

Specific Conditions:-

1. Strict compliance of points as described below are to be ensured and the compliance report shoulq be
submitted within a month.

2. This consent is valid for the production of Furnace 0il-2.5 MT/ day, Carbon Black-2.5 MT/day and Stee]
wire-200 kg/day Only.

3. The industry should be installed Wwater meters at different points of water supply source.

4. Audited industrial balance sheet or C.A. certificate of total investment (Net fixed assets+ current
assetscurrent liabilities) should be submitted within a month,

5. Environment statement should be submitted within the time frame (up to 30 September).

6. Rain Water harvesting system for conservation of groundwater should be installed and submit the
compliance report within two month time,

7. This consent is issued purely from an environmental angle and the Board shall not be responsible for any

claim, counterclaim, ownership, partnership etc of the unit,
8. This consent is valid for only domestic discharge of 01 KLD.
9. Exhaust pipe of 20 KVA & 15 KVA DG Sets should be 1.5 meter & 1.5 meter hi

12. Industry shall develop Green Belt
provisions laid down in office order no.
Board. A copy of said office order i
www.uppcb.com

n a minimum of 33 percent area of Industrial premises as per the
H16404/220/2018/02 dated 16.02.2018 of U.P. Pollution Control
s available on the website of U.P. Pollution Control Board

13. Unit should comply the provisions of Water (Prevention and Control of Pollution) Act 1974 as Amended
and Environment (Protection) Act, 1986, and the direction issued by Hon'ble National Green Tribunal,
Delhi.

14. Unit should be complied the Solid Waste Management Rules, 2016.

15. Unit shall obtain NOC for abstraction of ground water from UP Ground water department and submit in
this office.

16. The order passed by Hon'ble NGT regarding the industries producing tire pyrolysis oil from waste tire
scrap will be valid for the industry.

17. The compliance of the S.0.P. issued by the industry for the production of tire pyrolysis oil from waste
tire scrap should be ensured.

18. The affidavit dated-25.07.2023 sent by the industry regarding conversion of batch process plant into
continous plant and establishment of effluent treatment plant of sufficient capacity as per SOP and
compliance of SOP should be followed literally the compliance regarding convelsion should be done
earliest.

19. This consent deemed cancelled in the condition of if any valid complaint received to this office and in
case of non compliance of the consent condition. This consent will be revoked without any further notice/
information.

New

i Digitally signed
Vijayat.
18:12:48 40530

Regional Office
Copy to:

ght to revoke/add/modify any stipulated condition issued along with CCA“ g
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/' Chief Environment Officer, Circle-7, U.P. Pollution Control Board, Lucknow.

' 'll e Digitally signed by
- Vijay =
Date: 2023.0725
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= Pt LiFE - satecr & e e ot | MU | §FE
m (Lifestyle For Environment ) \\ ﬁ Lifestyle for
‘-’m@* AAGEHITAT T R - Environment

FAAT — JOAAT 7 o TR i F@r=gar gy qvwn /g anEm gfhfem a5y

HHeT o -UFel IUANT WATRSH IATE A F9, Jea<t, q97, 1, $TEgE A FT 3940 7 3y v
TATar S [AFeal N FOTH/TH] T L AT Feadd wt yrafiar & 9y |

THT ITANT ATREF IATZ F TANT FT Ay U w1fees &7 3 9979 792 3 99 97 39907 50 w77
#37smmm(wﬁa$)ﬁ%ﬂmshmmmg

o TT FdTTET (VLA R FT G FrafEaT ad 2030 7% T 14 AT T T H
sfafRes awra Seqw 7 oA § | I% /orfore G & OF 9, ¥ FRft &7 gamee a2

o ST SARF / T ST A A K G ¥ o | 5 gvge Frearor 3 1@ i £ -

5 Qareeer H1 ¥ | i §-Gamafi o F aqeanh s / e e A 3 A A
0.75 faferad a7 % $-at F1 gt fim o7 T & wF £y F Rww yataeoiia gsT &

T ST AT

. mgtm%m-nﬁ‘ﬁ:wmﬁwﬁqﬁﬁﬁﬁmmg-agﬁwwﬁﬁmwﬁ?
A T8 % o daet ST TS F, AT AT G AT I G B T F AT B AT Y Sy

g aitagT 1 AR
o TR T T TH A FH S AN T I 3 3T 767 ST 7Y

. mr&-mwaﬂtw%wﬂwﬁm’rﬁwﬁao-40%mﬁmﬁmmmalw
Wﬁaﬁwﬁﬁwmmﬁgﬁﬁwmmmmmg

o $FF ATERAT W R FR/ERT F €9 a3 FO WA & 22,5 AT KWh TF Tt i a9 31

LET
o YTPIXIIT 959 % ®4T7 9 CFL WWWﬁWﬁWWW%IWﬁW'@%W

ﬁwﬁemﬁﬁdzﬁ|mﬁaﬁqamﬁ%wzﬁwﬁwmﬁmi

mmmmmﬁmﬁmwaﬁammw qAffutcor wwror e wafaor &
TR |



f{ef No. - 41792/UPPCB/Bijnore(UPPCBRO)/CTO/air/BIJNOR/2018

Copy to:

24

U.P. Pollution Control Board

CONSENT ORDER

Dated : 22/12/2018

Shri SACHIN KUMAR

M/s DEV INDUSTRIES
VILLAGE-JAMALUDDINPUR, POST-NAGLI PATHWARI, TEHSIL-CHANDPUR, DISTT-

BIJNOR ,BIJNOR,246727

BIJNOR

Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)

to M/s. DEV INDUSTRIES
Dated : 22/12/2018

Reference Application No. 3872968

With reference to the application for consent for emission of air pollutants from the plant of M/s
DEV INDUSTRIES. under Air Act 1981. It is being authorised for said emissions, as per the
standards, in environment, by the Board as per enclosed conditions .

This consent is valid for the period from 15/12/2018 to 31/07/2023 .

Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority .

I'or and on behalf of U.P. Pollution Control Board
Digitally signed by GIRISH CHANDRA

VERMA
Date: 2018.1 2 17.20:23 405730,
ieglon aloafﬁccr

Enclosed : As above
(condition of consent):

Chief Environment Officer, Circle-7, U.P. Pollution Control Board, Lucknow.
Dig..ally signed by GIRISI | CHANDRA VCRMA
Date: 2018.12.22 17:20:48 +05'30

Regional Officer

17
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U.P. Pollution Control Board
Dated : 22/12/2018
CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Furnace oil-2.5 TPD, Carbon

Black-2.5 TPD and Steel wire-0.2 TPD..
The maximum rate of emission of flue gas should not be more than the emission norms for the

stacks.
| Air Pollution Source Details
S.No Air Polution | Type of Fuel I Stack No. Parameters Height
= Source ,
1 Furnace Wood 500 02 / Particulate 11 mtr.
kg/day ] Matter
2 20 KVA and Diesel , 01 Particulate | 1.5 mtr. and ‘
15 KVA D.G. Matter 1.5mtr. |
Set "

be as per the norms of the Board .

The emissions by various stacks into the environment should
Emission Quality Details Detail

S.No Stack No Parameter Standard
1 02 Particulate Matter _| 750 mg/M3
Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CCfor

otherwise mandatory .

The equipment for air pollut
approved by the Board shoul
The modification or installation i
prior approval of Board .
The operation of air poll
quantity of pollutants shou
CC/or otherwise mandatory .

Unit should do provisions for fugitive emissions chimney/s
& CC/or otherwise mandatory .

The unit should submit the stack emissions monitoring rep
consent order along with the point wise compliance report 0
monitering report should be submitted .

ion control system and monitoring ,as proposed by the industry and

d be installed in their premises itself .
n the existing pollution control equipments should be done only by

ution control system and maintenance be done in such a way that the
Id be in accordance with the standards prescribed by the Board/MoEF &

tack as per the norms of the Board/MOEF

ort within one month from issuance of
f the consent order . Further quarterly

Specific Conditions: Digitally signed by
GIRISH CHANDRA
VERMA
Date: 2018.12.22
17:21:11 +05'30'

18



...........

26

M/S DEV INDUSTRIES, VILLAGE
CHA

1. Strict compliance of points as described
be submitted within a month.

2. Air pollution control system such as Wet Scrubber, Chimney should be i

ma+?1ml_n3d is suchh a way that pollution quality has to be withi r{ Boarddng‘;;:ta”ed, operedanc
o i e 35 T o S
Steel wire-0.2 TPD. pacity of Furnace oil-2.5 TPD, Carbon Black-2.5 TPD and
5. Audited industrial balance sheet or C.A. certificate of total investm p

asset- current liabilities) should be submitted within a month. il
6. Environment statement should be submitted within time frame (up to 30 September).

7. Rain Water harvesting system for conservation of ground water should be installed and submit the
compliance report within two month time.

8. Thls.consent is |ssu§d purely from environmental angle and the Board shall not be responsible for
any claim, counter claim, ownership, partnership etc of the unit.

9. Height of Chimney of Furnace should not be less than 11 meter high from the ground level.

10. Unit should comply the Hazardous and Other Wastes (Management and Trans boundary
Movement) Rules, 2016. '

11. At least 20% bio fuel such as bio brackets must be used in your Industry as per availability.

12. Enit should be submitted desired NOC/Licenses/Permission of other Gov. Department within one
week.

13. The Unit shall develop Green Belt in minimum 33 percent area of Industrial premises as per the
provisions laid down in office order no. H16404/220/201 8/02 dated 16.02.2018 of U.P. Pollution
Control Board. The copy of said office order is available on the website of U.P. Pollution control
Board www.uppcb.com.

14. Furnace Ash should be disposed for earth filling in low lying area.

15. Height of flare stack should be 30 mtr. For Ground level.

16. Notification no-12-40/2013-HSMD, Dated-05.06.2016 of Moef & cc, should be complied.

17. Closed loop circuit should be used for Carbon Black Handling.

below are to be ensued and the compliance report should

Issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board .

Digitally signed by GIRISH CHANDRA VERMA
Date: 2018.12.22 17:21:32 +05'30

Regional Officer

NDPUR, DISTT-BINOR. -JAMALUDDINPUR, POST-NAGLI PATHWARI, TEHSIL-

19



CONSENI ORDER
JFI%I;O(['IP- PCB!Bijnore(UPPCBRO CTO/Mmater/g
|JNOR/2018 vE -

Dated : 22/122018

To,
Shri SACHIN KUMAR
M/s DEV INDUSTRIES
VILLAGE-JAMALUD
DINP
BINOR BIINOR 24572 UR, POST-NAGL] PATHWAR], TEHSIL-CHANDPUR DISTT-

BIJNOR

Sub: Consent under Section 25/26 of The Wat

(as amended) for discharge of effluent we;éirgg}timsgcsl;gggl ehHollation) e, (74

Reference Application No :3873189 Dated :22/12/2018

L. [[i gilﬂ ;?gﬁ;aAOE fl:gf'l?uent Into water body or drain or land under The Water (Prevention and control of
s el f ct, as amended (here in after referred as the act ) M/s. DEV INDUSTRIES is
heredy authorized by the board for discharge of their industrial effluent generated through ETP for
irrigation/river through drain and disposal of domestic effluent through septic tant/soak pit subject to
general and special conditions mentioned in the annexure ,in refrence to their foresaid application .

2, This consent is valid for the period from 15/12/2018 to 31/07/2023 .

3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its {lg}}t and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board
Digitally signed by GIRISH CHANDRA
VERMA

Date: 2018.12.22 17:04:01 \310.
Regional Officer

Enclosed : As above
(condition of consent):

Copy to: Chief Environment Ofﬁcer, Cerle'?, U.P. Pollution Control Boal‘d, LDil;ﬁaI?I?Sg\rYed by GIRISH CHANDRA
VERMA

Date: 2018.12.22.17:04:42 £y
© egional Ufficer

L
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U.P. POLLUTION CONTROL BOARD, LUCKNOW
;o Consent issued to M/s.DEV INDUSTRIES vide
)
_,af,;: e Tt SETSLESL Wty Dated : 22/12/2018
; CONDITIONS OF CONSENT

This consent is valid only for the approved i i i
T 5 TPD and Steel wire-0.3 T}}J};})“ve production capacity of Furnace oil-2.5 TPD, Carbon

_—

2, :Fhe quantity of maximum daily effluent discharge should not be more than the following :
Effluent Discharge Details J
S.No , Kind of Effulant Maximum daily Treatment facility and |
I ] discharge,KL/day |  discharge point
4—____- b I Domestic 01 [ Septic Tank
2 | Industrial 00 | ETP
and domestic effluent

Arrangement should be made for collection of water used in process
ial effluent if discharged

3.
separately in closed water supply system. The treated domestic and industri
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .
4a. The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent . - -
Domestic Effulant - - ]
S.No f Parameter - ' ~ Standard
— 1 | Total Suspended Solids ~_100mg/ |
2 BOD - ~ 30mg/l
R N GE— - - S ~ 250mad
4 - Oil & Grease ~ 10mg/l
4b. The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .
- o Industrial Effulant
F Parameter Standard

S.No

Effluent generated in all the processes, blee

washing of flocr and equipments etc shoul
hat it should be according to the norms pre

effluent so t
Act, 1986 or otherwise mandatory .
which norms have not been prescribed, the same should not be more than the

6.  The other pollutant for

norms prescribed for the water used in manufacturing process of the industry .

The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment

(Protection) Act, 1986.
The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and

8.
disposed of on one disposa! point. This common effluent disposal point should have arrangement fo
flow meter/V Notch for measuring effluent and its log book be maintained . s '

d water, cooling effluent and the effluent generated from
d be treated before its disposal with treated industrial
scribed under The Environment (Protection)

Digitally signed by
GIRISH CHANDRA
VERMA

Date: 2018.12.22 .
17:05:29 +05'30"

Specific Conditions:

21
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INDUSTRIES, VILLAGE.
PELUR. DISTT-BIINGR " CF JAMALUDDINpyj
. ' VAGLIPATHW AR, Tpg);

rict compliance of pojntg as descr;
: fubmmed within a month, Pertoed below are t0 be ensureq
2, The industry should be installeq Wate

3. This consent is valid for roduct:
steel wire-0.2 TPD, Production

and the compliance report shoyld

capacity of Fufrﬁ;i? é}? fglg (;l; ')guléz‘r Sl“pmy source,

jire-( . “Z, v Larbon Black-2.5 Tpp d

4. Audited industrial balance sheet )

Istrial or C.A. certi i

gssgt_ current l;abllltles) should be sy e‘f\f;;{;(;itz {r)zf [:o:zl thvestment (Net fixed assetst current
. Environment s i ;

6. Rain Wote, halfsgft?r?gtsig?eu;]d fgf- zgzg:rt:e(tj' within time frame (up to 30 Seplember),

comp_[lance report withip (o T ation of ground waer should be installed and submit the

7. This consent is issued purely from envi; '

A environme , ;
any claim, counter claim, ownership, partnershipntta‘r:cl: i{;‘gtiueea::itthc s responsible for

any industrial effluent from the unit,

I'1. Unit should be comply the provisions of Water (Prevention and Control of Pollution) Act 1974
as Amen{!ed and Environment (Protection) Act, 1986, and direction issued by Hon'ble National
Green Trlbuna], New Delhi.

12. Unit should be complied the Solid Waste Management Rules, 2016.

13. The industry should be proper disposed the solid waste.

14. Unit should comply the Hazardous and Other Wastes (Management and Trans boundary
Movement) Rules, 2016.

Issued with the permission of competent authority .

A
For and on behalf of U.P. Pollution Control Board .

Digitally signed by GIRISH CHANDRA VERMA
Date: 2018.12.22 17:06:01 +05'30

Regional Officer
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City:, Country:
Unable to determine location
Lat: 29.051135, Long: 78.486030

| 07-03-2025
{ Note: Captured by GPS Map Camera
GMT +05:30

" & Label 1683 & -194.6

% Label @ Label @ 2271 38
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Country:
Unable to determine location

City:,

78.486030

Long:

I

2025
Captured by GPS Map Camera

GMT +05:30

03

Lat: 29.051135
Note:

07-
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City:, Country:
Unable to determine location
Lat: 29.051135, Long: 78.486030

07-03-2025
Note: Captured by GPS Map Camera

GMT +05:30

1543 (& 1948 =2 Label
% Label 2271 3.5
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e 4

City:, Country:
Unable to determine location
Lat: 29.051135, Long: 78.486030

07-03-2025
Note: Captured by GPS Map Camera
GMT +05:30

2032 ¢ -189.5 =3 Label
Label 22711 3.5
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City:, Country:

Unable to determine location

Lat: 29.051135, Long: 78.486030
| 07-03-2025

Note: Captured by GPS Map Camera

GMT +05:30

@) 3246 (& -240.

e Label @ 2271




& Label
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Label
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City:, Country:
Unable to determine location
Lat: 29.051135, Long: 78 486030

07-03-2025
Note: Captured by GPS Map Camera
GMT +05:30

1929 & -232.

‘e Label

30



‘ Label
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Label
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City:, Country:
Unable to.determine location
Lat: 29.051135, Long: 78.486030

07-03-2025
Note: Captured by GPS Map Camera

GMT +05:30

2996 & -2576

‘e Label

-V

/
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City:, Country:

Unable to determine location
Lat: 29.051135, Long: 78.486030

07-03-2025
Note: Captured by GPS Map Camera
GMT +05:30
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City:, Country:
Unable to determine location
Lat: 29.051135, Long: 78.486030
| 07-03-2025
Note: Captured by GPS Map Camera
" GMT +05:30
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‘ Label

Label

%

ountry:
Unable to determine location
Lat: 29.051135, Long: 78.486030

07-03-2025
Note: Captured by GPS Map Camera

GMT +05:30

1861 € -2219 =3 Label

% Label“ @R 2271 3.5
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City:, Country:
Unable to determine location
Lat: 29.051135, Long: 78.486030

07-03-2025
Note: Captured by GPS Map Camera

GMT +05:30
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EQ GPS Mop Camera

{ Bijnor,Uttar Pradesh,India

| Bijnor Moradabad Road, Chandpur, Bijnor,
Uttar Pradesh 246727, India

! Lat 29.051093, Long 78.486089
07/03/2025 01:34 PM GMT+05:30
Note : Captured by GPS Map Camera

¢ Bijnor,Uttar Pradesh,India
* Bijnor Moradabad Road, Chandpur, Bijnor,
| Uttar Pradesh 246727, India
at 29.051109, Long 78.486082
£ 07/03/2025 01:34 PM GMT+05:30
! Note : Captured by GPS Map Camera
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£ Bijnor,Uttar Pradesh,India
£ Bijnor Moradabad Road, Chandpur, Bijnor,
¥ Uttar Pradesh 246727, India
' Lat 29.050124, Long 78.485833
% 07/03/2025 01:47 PM GMT+05:30
Note : Captured by GPS Map Camera

ey

et >
SR N )

37



45

g ' R
- ! = .C‘d GPS Map Camera
& Bijnor,Uttar Pradesh,India
£ Bijnor Moradabad Road, Chandpur, Bijnor,
¥ Uttar Pradesh 246727, India
" Lat 29.050124, Long 78.485833
% 07/03/2025 01:47 PM GMT+05:30
# Note Captured by GPS Map Camera
S e B TS

GPS Map Camers

By BN &
‘B jnor,Uttar Pradesh,India
. Bijnor Moradabad Road, Chandpur, Bijnor,
g Uttar Pradesh 246727, India
* Lat 29.050659, Long 78.485403
07/03/2025 01:52 PM GMT+05:30
i Note : Captured by GPS Map Camera
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3Bjnor Uttar Pradesh India

. Bijnor Moradabad Road, Chandpur, Bijnor,

é Uttar Pradesh 246727, India

' Lat 29.050659, Long 78.485403
07/03/2025 01:52 PM GMT+05:30

i Note Captured by GPS Map Camera

| Bijnor, Uttar Pradesh India
Bt]nor Moradabad Road, Chandpur, Bijnor,
Uttar Pradesh 246727, India
Lat 29.051276, Long 78.485965
07/03/2025 01:55 PM GMT+05:30
Note Captured by GPS Map Camera

PR g
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Bijnor,Uttar Pradesh,India
Bijnor Moradabad Road, Chandpur, Bijnor,
Uttar Pradesh 246727, India

Lat 29.051290, Long 78:485988
07/03/2025 01:55 PM GMT+05:30

Note : Captured by GPS Map Camera
RIS
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|§!‘l Ef_\; GPS Map Camera
Bijnor,Uttar Pradesh,India

Bijnor Moradabad Road, Chandpur, Bijnor,
Uttar Pradesh 246727, India

Lat 29.051276, Long 78.485905
07/03/2025 01:57 PM GMT+05:30
Note : Captured by GPS Map Camera
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‘ Label

z Label

City:, Country:
Unable to determine location
Lat: 29.051135, Long: 78.486030

07-03-2025
Note: Captured by GPS Map Camera

GMT +05:30

1314 ¢ 1893

@ Label
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Bijnor,Uttar Pradesh,India

Bijnor Moradabad Road, Chandpur, Bijnor,
Uttar Pradesh 246727, India

Lat 29.051117, Long 78.486070
07/03/2025 01:34 PM GMT+05:30

Note : Captured by GPS Map Camera

GPS Map Camera
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|_MyPage | |Print| [Logom

 Hj— —

ST R w7 (FrEdEor 3 amad) fra, 1957
W Edeor &1 gamor o3

THTS 09262604403C ()

T waa fosar Sar & Rs M/s DEv INDUSTRIES JAMALUDDINPUR &, T3aid &GN & 387 9o #
T T TYAGI MARKET ABDULLAPUR DAHANA P.O. NAGLI PATHWARI NOORPUR BIINOR 246727
+ ABDULLAPUR DAHANA & ¥, uohug @il & w7 & S fora-aw 3RfEER. 1956 & o 7(1) &

7(2) & s aw faaw amr

TR 58 TR 3-

FAIGE MANUFACTURES AND WHOLESALER AND RETAILER

H@H:

IR
myﬁzﬁuwzﬁumaﬁmwu}aﬁﬂs)#mﬁm%m%iﬁmm@#am/mmmz

ammmwmﬁﬁﬂmﬂmum*mﬁﬂﬁﬁwmmﬁﬁiﬁmawmwﬁ
SUURT (4) & 3uaswt & T ax s

(&) gafdwmansy Nil

(@) R\ & A 7w & scua o DA F 3789 & -
1. Carbon (carbon blacks and other forms of carbon not elsewhere specified or included)

2. Machinery and spare parts of machinery other than those mentioned in sch

edule 1, 2, 3 or
4

3. Old, discarded, unserviceable or obsolete machinery, stores and vehicles

4. Rubber processed oil

5. Rubber, raw rubber, latex, as mentioned in Entry 110 of Part A of Schedule 2

6. Stainless steel ingots, billets, blooms, flats, flat bars, patta and circles,

mild Steel Sheets,
stainless steel wire, wire rod, round, bright bar, sheet and plate.

7. Waste products.
(1) @aa d 3uEET & /Y Nil
(@) Taga ar foly qay woR A A & seue @ Rawor F swanr & R

1. All kinds of lubricants

2. Diesel oil

(3) R garT A ard wad & FdEa QFE A swm F R

1. Articles for the packing of goods of plastics as mentioned in as m

entioned in Entry 174 of
Part C of Schedule 2

2. Packing cases& packing materials including cork, cork sheets, gunny bags, HDPE/PP

woven strips, HDPE /PP circular strips and woven fabrics; Hessian cloth, Hessian based paper,
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FORM - XI
§ . Department o Commerciat Taxes, Government of Uttar Pradesh
. |See'wb—ruieiﬁlandUD)dRue-32deWA"lRules.m‘,
<br>After Amendment w.e f. - 08/03/2017

09262604403C
Mis e ERINDE H =S AL UDDINPUR whose principal place of business is stuated at [ ﬁ
TYAGI PUR DAHANA P.O. NAGLI PATHWARI NOORPUR BIJNOR -~ &
246727 ABDULI

Chandpur, Sector-2, AC subject to provisions of the Ullar Pradesh Value Added Tax Act
20607 s nereby regislered as a dealer and 09262604403C s aliotted as its Taxpayers ||

laentifeation Number [TIN] This Registration Certificate rs valid with effect from 19-Sep-2015
il the business is discontinued

Nature of Business

WholeSaler, Retailer, Processor. Manufacturer . OLD RUBBER AND TYARE
Place of branches in UP. & outside U.P.

1 TYAG! MARKET ABDULLAPUR DAHANA P O NAGLI PATHWARI NOORPUR
BIJNOR 246727
2

JAMAL UDDINPUR P O NAGLI PATHWARI TEHSIL CHANDPUR BIUNORZ46727
3

JAMALUDDINPUR P D NAGLI PATHWARI TEHSIL CHANDPUR BIJNOR246727

Description of Trade/Commadity CORBON

RUBBER PROCESSED OiL

Ruboer raw rubber, latex, as mentioned in Entry 110 of Part A of Schedule 2
STEEL WARE

F O A

Prop /Partner/Director Name 1 SACHIN KUMAR

Place Chandpun

Registering Authority
Date - 08-Mar-2017

D.gl'.j..-,r Signet by
Pradeep Kumear
' 53440006
Chandpur, Sector-1, AC
08-Mar-2017
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Annexure-IX

n‘w-nm
W e b e e

UDYAM REGISTRATION CERTIFICATE

UDYAM REGISTRATION
NUMBER

NAME OF ENTERPRISE

TYPE OF ENTERPRISE *

MAJOR ACTIVITY

SOCIAL CATEGORY OF
ENTREPRENEUR

NAME OF UNIT(S)

OTTICAL ADDRESS OF
ENTERPRISE

DATE OF
INCORPORATION /
REGISTRATION OF

ENTERPRISE

DATE OF
COMMENCEMENT OF
PRODUCTION/BUSINESS

NATIONAL INDUSTRY
CLASSIFICATION
CODE(S)

DATE OF UDYAM

UDYAM-UP-40-0015917

M/S DEV INDUSTRIES

‘|SN_-0 | Classification | Enterprise Classification
W . Type Date "
{ 1 | 2023-24 Micro 12/03/2024
: MANUFACTURING
GENECRAL
S.No. Udyog Aadhaar Unit(s) Name
Memorandum

1 UP17A0000535 M/s DEV INDUSTRIES

. Name of
glat!Dnor;‘Bluck ;L“ a‘;‘d Po Premises/ Vill and po Baseda Taga
% WA Building
. Baseda 5
Village/Town Taga Block Amroha
Vill and po
Road/Street/Lane Baseda City Amroha
Taga
UTTAR g i PP D
State PRADESH District AMROHA , Pin 244221
Mobile 9759251478 Email: sachinstyagi1987@gmail.com
01/07/2017
01/07/2017
SNo.  NIC 2 Digit NIC 4 Digit NIC 5 Digit Activity
1 32 - Other 3290 - Other 32909 - Manufacturing
manufacturing manufacturing Manufacture
‘n.e.c. 'of other

articles n.e.c.

12/03/2024
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REGISTRATION

" In case of graduation (upward/reverse) of status of an enterprise, the benefit of the Government

Schemes will be availed as per the provisions of Notification No. S.0. 2119(E) dated 26.06.2020 issued by
the M/o MSME.

Disclaimer: This is computer generated statement, no signature required. Printed from
hrips:‘udvamregistration.gov.in & Date of printing:- 12/03/2024

For any assistance, you may contact:

1. District Industries

AMROHA(JYOTIBA PHULE NAGAR) ( UTTAR PRADESH )
Centre:

2. MSME-DFOQ: AGRA ( UTTAR PRADESH )

Visit ;

O rm—
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YR \

S msm=
T, & slv oo yom gamer phetprmegr dphudaghion

mwmm‘mms VORG, Wap 4 W gy

Nl 1] BRTTYTRN TPY oS AR G
Fvom o Enimpoe R —
A Manutacturing A B S I
[Slr\hl _ D IE A !
b: fur17ace00s3s |
N e ST TR = T A ——
Udyogms\nknowbdpmnt
Udyog Aadhaar Number UP1TA0000535
Name of Enterprise WS DEV INDUSTRES
Posl Address \Abmunuiem,rosr-msummmrmcmmm-amoa
District BUNOR State UTTAR PRADESH Py
Mobdle No: 8750251478 Emait: sachintyagi 1987 Gigmail.com
Date of commancamant 190872015
mmmm w2
Acknowledgement Date of Flling 06/08/2016 Date of Printing 09/0872018
mmhmmmmmw
mmwh
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| of |

ey e g, e
REA Y m

——-\—- s m———

Geh o Bk MEE=NeE
"":‘d‘h BRI gy sdrnege

Udyog Aadhaar Memorandum

1. Aadhaar Number " 269521728484 ..

2 Name of Enirepreneur SACHIN KUIMAR

3 Social Category GENERAL

4 Nama of Enterprine WS DEV INDUSTRES

3 Typs of Organtzation PROPRIETARY

Posial VILL- JAMALUDDINEUR, POST- NAGL! PATHWARI, TEH- CHANDPUR, DISTT- BUNOR

. District « BUNOR State UTTAR PRADESH PN 248777
Mabile No; 9756257478 Emeit; sachintyagi 1967 hgrmail.com

7 Dale ol commencemant 19/09/2015

B Previous R.qlslmimwm ..

§ Sent S Code ORBCO101547

15471131001471

ety

13hvestm{9|m&umFEquw3) Zﬁﬂlhlﬂll)_
14 District Industry Centre BUNOR
Daclaration

| hereby declare that information

mmnmuumuwmmmmmumnuw shell be provided immediately
before the concerned aathority. :
MMMMMM}%MM&W Itps
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Registration Number :09CSYp

Government of India

Form GST REG-06
[See Rule 10(1)]

Registration Certificate

K1755N1Zp

(Amended)

1. |Legal Name

SACHIN KUMAR

2. |Trade Name, if any

M/S DEV INDUSTRIES JAMALUDDINPUR

3. |Additional trade names, if

any

4, Constitution of Business

Proprietorship

usiness

5. AB\ddress of Principal Place of JAMALUDDINPUR, PO NAGLI PATHWARI, Pathwari,

Bijnor, Uttar Pradesh, 246727

6. Date of Liability 01/07/2017
T Date of Validity From 01/07/2017 |To Not Applicable
8. Type of Registration Regular

9.  |Particulars of Approving

Uttar Pradesh Goods and Services Tax Act, 2017

Signature Signature Not Verified
itally si GOODS
o
Date: 2023, 16:30:26 IST
Name Ram Milan Yadav
Designation Assistant Commissioner
—_—
Jurisdictional Office Chandpur, Sector-2
= __-__‘———_-______
Date of issue of Certificate 17/05/2023

Note: The reg

—_—

istration certificate is r uired to be rominentl_ai;_lg___ i :
in the State. g P Y displayed at all places of Business/Office(s)

This is a system generated digitally signed

on 17/05/2023 by the jurisdictional authorit

e

Registration Certificate issued bas

ed on the approval of application granted
y-
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T TR

Goods and Services Tax Identification Number: 09CSYPK1755N1ZP

Details of Additional Place of Business(s)

Legal Name SACHIN KUMAR

Trade Name, if any M/S DEV INDUSTRIES JAMALUDDINPUR
Additional trade names, if

any

Total Number of Additional Places of Business(s) in the State 0

Annexure A
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Annexure B

Goods and Services Tax Identification Number: 09CSYPK1755N1ZP

Legal Name SACHIN KUMAR

Trade Name, if any M/S DEV INDUSTRIES JAMALUDDINPUR
Additional trade names, if

any

Details of Proprietor

1 | Name SACHIN KUMAR
Designation/Status PROPRIETOR
Resident of State Uttar Pradesh
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